
                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 397 of 2014 
 

16.02.2015 
    

Mr. AG Momin, learned counsel for the 

petitioner is present. 

Mr. R Gurung, learned counsel for respondent 

No. 1 & 2, Mr. B Khyriem, learned counsel appearing for 

respondent No. 3, Mr. T Sangma, learned counsel for 

respondent No. 10 as well as Mr. S Changkija, learned 

counsel for respondents No. 4 to 9 and 11 to 13 are 

present. 

List this matter after 3(three) weeks for counter 

affidavit. 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 267 of 2014 
 

16.02.2015 
    

On the request made by Mr. PN Nongbri, 

learned counsel for the petitioner, the matter is adjourned. 

List this case after 3(three) weeks. 

 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 278 of 2014 
 

16.02.2015 
    

On the request made by Mr. PN Nongbri, 

learned counsel for the petitioner, the matter is adjourned. 

List this case after 3(three) weeks. 

 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 280 of 2014 
 

16.02.2015 
    

As requested by the learned counsel for the 

parties, list this case on 23.02.2015. 

 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 282 of 2014 
 

16.02.2015 
    

None of the parties are present. 

List this matter after 2(two) weeks. 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 287 of 2014 
 

16.02.2015 
    

Learned counsel for the petitioner is not 

present without any steps. 

Mr. R Gurung, learned State counsel sought 

2(two) weeks’ time to file counter affidavit. 

Prayer is allowed. 

List this matter after 2(two) weeks for counter 

affidavit. 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 289 of 2013 
 

16.02.2015 
    

Learned counsel for the petitioner is not 

present without any steps. 

Mr. KS Kynjing, learned senior counsel for 

respondents No. 4 to 7 as well as Mr. ND Chullai, learned 

senior counsel appearing for respondents No. 1 to 3 are  

present. 

Both the learned counsel submits that, the 

matter may be posted after 1(one) month to ascertain the 

actual fact and position of the case. 

List this matter after 1(one) month as prayed 

for. 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 311 of 2014 
 

16.02.2015 
    

None appears for the petitioners. 

Mr. R Gurung, learned State counsel sought 

2(two) weeks’ time to file counter affidavit. 

List this matter after 2(two) weeks for counter 

affidavit. 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 317 of 2013 
 

16.02.2015 
    

  Heard Mr. AH Hazarika, learned counsel for 

the petitioner. 

Also heard Mr. ND Chullai, learned senior 

counsel who submits that, the matter may be fixed on 

some other date to which learned counsel for the petitioner 

has no objection. 

List this matter after 1(one) week for hearing. 

 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 326 of 2014 
 

16.02.2015 
    

Heard Mr. SD Upadhaya, learned counsel for 

the petitioner who sought 2(two) weeks’ time to file 

rejoinder affidavit to which Mr. R Gurung, learned State 

counsel has no objection. 

List this matter after 2(two) weeks for rejoinder 

affidavit. 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 331 of 2014 
 

16.02.2015 
    

List this case after 1(one) week as suggested by 

the learned counsel for the parties. 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 345 of 2014 
 

16.02.2015 
    

None appears for the petitioner. 

Mr. R Gurung, learned State counsel is 

present. 

List this case after 1(one) week. 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 374 of 2014 
 

16.02.2015 
    

None appears for the petitioner. 

Mr. R Gurung, learned State counsel sought 

2(two) weeks’ time to file counter affidavit. 

Prayer is allowed. 

List this case after 2(two) week. 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 383 of 2014 
 

16.02.2015 
    

Heard Mr. SD Upadhaya, learned counsel for 

the petitioner. 

Ms. S Acharjee, learned counsel appeared for 

on behalf of Mr. A Khan, learned counsel for respondent 

who sought 1(one) week’s time for filing counter affidavit. 

List this matter after 1(one) week for counter 

affidavit. 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 384 of 2013 
 

16.02.2015 
    

List this matter for hearing after 1(one) week as 

suggested by Mr. R Gurung, learned State counsel. 

 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 384 of 2014 
 

16.02.2015 
    

None appears for the petitioner. 

Mr. S Dey, learned counsel for respondent No. 

1 & 2 is present. 

Mr. P Yobin, learned counsel entered 

appearance for on behalf of respondent No. 3. 

Both the learned counsel sought 4(four) weeks’ 

time, however, 3(three) weeks’ time is granted. 

List this matter after 3(three) weeks. 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 394 of 2013 
 

16.02.2015 
    

Heard Mr. S Charkaravarty learned counsel for 

the petitioner as well as Mrs. T Yangi, learned counsel for 

respondent. 

Both the learned counsel submit that, they are 

not fully prepared with the case today and prayed that the 

matter may be listed on some other dates. 

Prayer is allowed. 

List this case after 2(two) weeks for hearing. 

 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 249 of 2013 
 

16.02.2015 
    

Learned counsel for the petitioner is not 

present without any steps. 

Mr. PN Nongbri, learned counsel for 

respondent No. 7 is present and submits that, he has 

already filed counter affidavit. 

The other respondents who have not yet filed 

affidavits are directed to file their respective affidavits 

within 2(two) weeks. 

List this matter after 2(two) weeks. 

 

 

JUDGE 

 

V Lyndem 

 

 

 



                                              BEFORE 

HON’BLE MR JUSTICE SR SEN 

AB No. 49 of 2014 

 

16.02.2015 

    

Heard Mr. S Dey, learned counsel for the petitioner who 

submits that, FIR dated 30.11.2014 is afterthought and also 

contended that none of the student has come forward to give any 

statement that the petitioner/accused has molested the victim 

namely; Archana Roy D/o of Shri. Rebin Roy, a student of Class-IV 

of Boisy Roypara Adhoc LP School, Mahendraganj. The learned 

counsel further argued that, if the petitioner/accused is arrested 

and if anticipatory bail is not granted, there is every likelihood that 

the entire school will be closed down as he is the only teacher in the 

school, so pre-arrest bail may be granted. 

The IO concerned Mrs. SR Marak is present along with 

Mr. R Gurung, learned State counsel who produced the CD. 

I have carefully perused the CD placed before me and 

after perusal of the CD; I am of the opinion that there is material 

which needs to be investigated.  

It is a settled principle of law that, investigation is the 

prerogative of the IO and Court should not come in between. 

Moreover, granting or not granting pre-arrest bail depends upon the 

facts, circumstances and gravity of the offence. 

The offence of under POSCO Act is increasing in 

alarming, as such, bail application should not be considered very 

lightly. 

Further, after considering the CD I feel that, to reach 

the bottom of the case the IO should be given an opportunity to 

investigate. Therefore, I am not inclined to consider the bail 

application, hence, it is rejected and the matter stands disposed of. 

Court Master is directed to return the CD along with a 

copy of this order to the IO concerned immediately. 

 

JUDGE 

 

V Lyndem 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

Cont. Cas(C) No. 3 of 2015 
 

16.02.2015 
    

Heard Mr. R Debnath, learned counsel for the 

petitioner. 

List this matter before any other Bench without 

me (i.e. SR Sen J). 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 

HON’BLE MR JUSTICE SR SEN 

Crl. MC No. 5 of 2015 

 

16.02.2015 

    

None appears for on behalf of the petitioner. 

Mr. R Gurung, learned State counsel is 

present. 

List this matter after 2(two) weeks for further 

order. 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 

HON’BLE MR JUSTICE SR SEN 

Review Petition No. 12 of 2014 

 

 

16.02.2015 

    

Heard Mr. GD Joshi, learned counsel for the 

petitioner. 

Mr. A Khan, learned counsel for the respondent is 

not present, however, his junior counsel Ms. S Acharjee is 

present and informed the Court that Mr. A Khan, learned 

counsel will be available on 18.02.2015. 

List this matter on 18.02.2015. 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 6 of 2015 
 

16.02.2015 
    

Heard Ms K Chisa, learned counsel appearing 

for on behalf of Mr. PK Boarah, learned counsel for the 

petitioner. 

Also heard Mr. R Gurung, learned State 

counsel who sought 2(two) weeks’ time to file counter 

affidavit. 

Prayer is allowed. 

List this matter after 2(two) weeks for counter 

affidavit. 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 14 of 2014 
 

16.02.2015 
    

Learned counsel for the petitioner is absent 

without any steps. 

Mr. R Gurung, learned State counsel is 

present. 

List this matter after 2(two) weeks. 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 49 of 2014 
 

16.02.2015 
    

Mr. SP Sharma, learned counsel for the 

petitioner is present. 

None appears for on behalf of the Union of 

India, the matter is adjourned. 

List this case after 3(three) weeks. 

 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 54 of 2014 
 

16.02.2015 
    

Heard Mr. PN Nongbri, learned counsel for the 

petitioner who sought 2(two) weeks’ time to which Mr. R 

Gurung, learned State counsel has no objection. 

List this case after 2(two) weeks. 

 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 62 of 2013 
 

16.02.2015 
    

  Mr. SP Sharma, learned counsel for the 

petitioner is present. 

Ms S Acharjee, learned counsel appearing for 

on behalf of Mr. A Khan, learned counsel for respondent 

sought 2(two) weeks’ time. 

List this matter after 2(two) weeks for hearing. 

 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 88 of 2014 
 

16.02.2015 
    

Heard Mr. S Dey, learned counsel for the 

petitioner who submits that, he could not file rejoinder 

affidavit due to some unavoidable circumstances and 

prayed further 2(two) weeks’ time to which Mr. ND Chullai, 

learned senior counsel assisted by Mr. R Gurung, learned 

State counsel has no objection. 

List this after 2(two) weeks for rejoinder 

affidavit. 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 177 of 2014 
 

16.02.2015 
    

None appears for the petitioners. 

Mr. ND Chullai, learned senior counsel is 

present. 

Since the learned counsel for the petitioner is 

not present, the matter could not be taken up today. 

List this matter after 3(three) weeks. 

 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 185 of 2014 
 

16.02.2015 
    

Heard Mr. PN Nongbri, learned counsel for the 

petitioner. 

Mr. VK Jindal learned senior counsel for 

respondent No. 2 as well as Mr. N Khera, learned counsel 

for respondent No. 3 are present. 

The learned counsel for the petitioner submits 

that, pleadings is complete. 

List this matter for hearing after 3(three) weeks 

as suggested by learned counsel for the parties. 

 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 187 of 2014 
 

16.02.2015 
    

Heard Mr. SD Upadhaya, learned counsel for 

the petitioner who submits that, he could not file rejoinder 

affidavit as the petitioner is not well and prayed further 

2(two) weeks’ time to file the same. 

Mr. R Gurung, learned State counsel is 

present. 

List this matter after 2(two) weeks for rejoinder 

affidavit. 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 215 of 2014 
 

16.02.2015 
    

List this matter after 1(one) week as requested  

by Mr. PN Nongbri, learned counsel for the petitioner as 

well as by Mr. R Gurung, learned State counsel 

 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 218 of 2014 
 

16.02.2015 
    

Heard Mr. ND Chullai, learned senior counsel 

assisted by Mr. R Gurung, learned counsel for the 

petitioners who submits that, the matter may be fixed on 

19.02.2015. 

Prayer is allowed. 

Learned counsel for respondents are absent 

except learned counsel for respondent No. 4. 

List this matter on 19.02.2015 as prayed for. 

 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 229 of 2014 
 

16.02.2015 
    

Heard Mr. AH Hazarika, learned counsel for 

the petitioner as well as Mr. R Gurung, learned State 

Counsel who submits that, he needs further 2(two) weeks’ 

time to file counter affidavit. 

Prayer is allowed. 

List this matter after 2(two) weeks for counter 

affidavit. 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 231 of 2014 
 

16.02.2015 
    

Heard Mr. AH Hazarika, learned counsel for 

the petitioner as well as Mr. R Gurung, learned State 

Counsel who submits that, he needs further 2(two) weeks’ 

time to file counter affidavit. 

Prayer is allowed. 

List this matter after 2(two) weeks for counter 

affidavit. 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 242 of 2014 
 

16.02.2015 
    

Heard Mr. PN Nongbri, learned counsel for the 

petitioner who sought 2(two) weeks’ time to file rejoinder 

affidavit. 

Prayer is allowed. 

List this matter after 2(two) weeks for rejoinder 

affidavit. 

 

JUDGE 

 

V Lyndem 

 

 

 



                                          BEFORE 
HON’BLE MR JUSTICE SR SEN 

WP(C) No. 243 of 2014 
 

16.02.2015 
    

Heard Mr. PN Nongbri, learned counsel for the 

petitioner. 

Mr. KS Kynjing, learned senior counsel 

assisted by Mr. R Gurung, learned counsel for respondents 

The learned counsel for the petitioner sought 

2(two) weeks’ time to file rejoinder affidavit to which Mr. KS 

Kynjing, learned senior counsel has no objection. 

List this matter after 2(two) weeks for rejoinder 

affidavit. 

 

JUDGE 

 

V Lyndem 

 

 

 


